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Development of Tourist Cedtres im
J& K

5365. SHRI BALDEV SINGH JAS-
ROTHA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to gtate whether there is any
proposel in the Central Sector to de-
velop Poonch and Nurichamb gs Tou-
rist Centreg in Jammu and Kashmir?

THE MINISTER OF TOURISM
AND CIVILL AVIATION (SHR!
PURUSHOTTAM KAUSHIK): No,
Sir. There is no such proposal in the
Centra] Sector.

"' (d) had the

Vacation of Satéarjang Adrport

5366. SHRI SURAJ ‘m s Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Civil Aviation De-
partment had been considering to
dismantle some hangars at Jaipur,
Udaipur and other places to hring
the same to Safdarjang airport &0
that Shri Sanjay Gandhi’s Maruti
Technica] Services could be housed
there;

(b) whethey Covernmeny a0
pressurised Indian Airlines to vacate
its hangar at Safdarjang for Maruti
Technical Services;

(c) if so, what was the cost of
dismantling these hangars;

Government approved
Maruti Technical Services as an un-
approved firm and had the necessary
notification been issued to airvcraft
operators; and

(e) it not, how the material
offered by the said firm were being
approved and recommended by the
Aeronautiva¥$ Inspection Department
for purchase by a large number of
operators and States?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (2) to (¢).
The matter is under enquiry and the
factg of the case will be placed on the
Table of the Sabha after the enquiry
is completed.

(d) The Government had not ap-
proved the Maruti Technical Services
Ltd. as an approved firm and hence
question of any notification gig not
arise.

(e) At no stage did the Civil Avia-
tion Department advise any State
‘Government or aircraft operator to
buy material from the Maruti Techni-
eal Services Ltd.





